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OIGINAL ALICAON NO.640 or 1995. 

Cuttack this the 22nd day of March, 1999. 

RarflaChafldra Ha1Sdah. 	 ... 	 Applicant. 

-Versus- 

Union of India & Others. 	 Respondents. 

( FOR INSIWCTEONS 

14hether it be referr&1 to the reporters or not? 

TAfiether it be circulated to all  the Benches of the 
Central Amjnistrative Trftinal or not? 

(SOMNAIN SM)tIn  
MEMBER( JUDICIAL) 	 VICE-CHAIRMA 	2' r 



CL AiINISAVE 	3UNAL 
CJ T 1\CK B E CU : CU TC K. 

O:IGINAL A-PLIAON NO. 640 OF 1995, 

cuttack this the 22nd day of Narch, 1999. 

C0RA1'1: 

LHE HONOURABLE U.R. SOMNAfli SOM, VICE-aIAIPMAN 

AND 

'fl-iE HONOU RA3LE £1R. G. NARASIL -{Ai,t1EMBER(JUDICIAL). 

Rarnachandra HaflSdah, aged abit 32 years, 
S/o.iarduri Charan Hansdah, of village 
and P-Ambikadeipu r, Ps .Ud ala, Dis t. Uayu rbhanj a, •.. APPLICANT. 

By legal praC titicner; M/s, D. R. Pattanayak, 
C. R.ar,M.KKhuntia, 
Ad voc a t.e S. 

- ye rsus- 

Chairrnan,Depart-cient of AUtcmic Energy, 
chhatrapati Sivaji Naharaj Marg, 
3crnbay-400034. 

Director,Institute of physics, 
Sachivalaya Uarg,Nhubaneswar...5. 

I'ir,jita Kumar Kujur, 
C/O.DireCtor,Institute of Physics, 

	

Sdchivalaya Narg,1huoaneswar-5, 	 REI@NDEND3. 

BY legal practitialer; iir.khaya Iurnar Mishra, 

	

SP33 	el 	theTjee, 
bf physics, 

0 R D ER 

MR. SOMNA N SOM, VICE --CHAI AN: 

In Uis original pp1ication u/s.19 of 	the 

Administrative Tribunals i4ct,1935 which was filed on 26.10.95 

the applicant has prayed for quas1iing the order dated 20.10.9 5 

at Annexure-9 issued by DireCtor,Institute of physics, Bhubaneswar 

giving appointnent to one !-Ir.Ajita Kurnar KUJUr.He has also 

prayed for a  direction to 1spondent No. 2 to Consider the Case 

of the applicant for apoint-nent as Scientific_Assistant_SAl on 
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probcation for a period of one year,as he is otherwise 

aualified for being appointed to that post. 

pespoiidents, in their co.lnter, have pointed out 

that Institute of physics ds not CQne within the purvisr of 

the Alministrative Tribunal as there has been no notification 

unier SeCtim 14 of the AT Act with regard to this Institute. 

It is submitted by learned carel for the petitioner that 

in accordance with order dated 16.11.1990 Institute  of physics 

is a organisation under the Departnent of jutcrnic Energy, over 

which the Tribunal has the jurisdjctia-i.Learned Sp1Cornsl 

	

hya iimat Misht 	ring for Respdents have filed 

ccpy of an agreement Deiieen the Government and the Institute 

of Thysics fr which it apars that Institute of Phy1os 

was registered as a Siety under the Sieties Regis traton 

	

ACt.In viej of this, n 	the point for C1sideration is whether 

this Tribunal has jurisdiction to deal with this matter. 

1A.Te have heard Mr.D.R.Pattnayak learned cainsel 

£ or the jppl ic ant and M rAkha ya I(um ar Mi sh ra, 1 ea med E1, C in se 1 

appearing for thg Institute'-,,of physics ard have also perused the 

records, it is submitted by the 1earrd Sp1.ccunsel appearing 

for the Institute of physics  that earlier in several other Cases 

this Tribunal has declined to entertain ccmPlaints with regard 

to the service inattets of the employees of the Institute of 

Physics a 	those empi oyees have approached the Hon' ble High 

Court for redressal of their grievances. He has filed a copy 

of the order passed by the Ho'ble High Court of Orissa in 

OJC No.5014 of 1997 filed by One shri Bijay Kumar Swain wherein 

at paragraph2 of of the order, 'their Lordshi 	of the Hon' ble 

High Court have obserd that Institute of  physics is an 
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autonQa1s Research Institute.It is also a fact that there 

is no notjfjcaUon under secticn 14 of the ACt, extending 

the jurisdiction of this Tribunal.In view of this, we agree 

with the contention of the learned Spl.,Counsel that this 

Tribina1 has no jurisdiction to entertain this Original 

App1ication.Ihe Original Application is disped of as 

not being maintainable in this Tribunal. The applicant, if 

so advised, may move the appropria 	forum for the reliefs 

c1aincT by ham in this Original Applicaticn. NO Cc$ts. 

(G. NARASIMHAM) 	 S3 ~Ml "I, C As M~ 
MEMBER(J[JDICIAL,) 	 VICE-Cj-i 

KNIVVCM. 


